
t 8EFORE THE: CENTRAL A01I1IS1RATIiE TRIBUt'AL 
BANGALORE BC.c4CH, BANGALORE 

DATD THIS THE: SEIFJsiTH DAY OF JANUARY, 1987 

Present: Hen'ble Shri Ch.Ramakrishrla Rae 

Hen 'ble Shri L.H.A.RegS 

APP ICATIONN. 	45L86 (CF) 

Membar(J) 

Msmber(A) 

Tainil Arasan V.M.  
R/. No.430, 7th Cre8s, 
Old Bagalur lay out, 
Carperatieri Colony, 
Near Lirigarajapuram, 
Bangalore - 560 084. 

'is. 

Applicant. 

The Diracter, 
L .R.D.c., Byrasandra, 
Bangalore. 

2, 	The Union of India 
Represented by the 
Scientific Advisor to 
Raksha Minister, Sauth Block, 
New Delhi - 11. 	... 	 Respondents. 

( Shri rl.S.Padmarajaiah 	... 	Advocate ) 

This application has come up before the court today. 

H.n'bla Shri Ch.Hamakrishna Rae, Ilomber(J) made the f.l]..wing : 

OR DER 

In this application, the applicant, who was working 

as a Salesman in LRDE, Bangalore, since 1977, prays that the 

Director, LRDE, Bangalore, be directed to rogulari.e his ser—

vices in the appropriate scale. 

Shri M.5.Padmarajaiah, Sr.C.G.S.C., appearing for 

the respondents, submits that the applicant is working as a 

Salesman in a canteen set up under section 46 of the Factories 

Act, 1940, with which the LRDE has no direct link, and as such, 

no relief can be granted to the applicant. 
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3,. 	Shri R.Balaguru, learned counsel for the applicant, 

invites our attention to the letter dated 21.9.1982 of the 

Ministry .f Defence (Annexure-A) in which it is stated that 

the amplsyer3s of cantesris established in defence industrial 

installati.ns under section 46 of the Factories Act, 19480  

should be treated an par with Government ampisyocs w.e.f. 

22.1U.1980, and no action has been taken by the respendents 

as envisaged by the aferesaid letter. 

The language of the latter at Annaxure-A supp.rts 

the submission of Shri Balaguru. We, therefere, direct the 

Directer, LRDE, Bangaisra, to consider the case of the appli-

cant with reference to the letter at Annexura-A and pass 

apprepriate urders within 2 months from the date.? receipt 

of this order. 

If the applicant is aggrieved by the erder to be 

passed by the Oirect,r, he is at liberty to nova this Tri- 

bunal. 

61 	In the result, the application is dispesed of, 

subject to the directien given abeve. 
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